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1, {25-7-94 Heard Dr, Vv, Frithiviraj, 2
learned counsel, f£or the applicant, @ ,’
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[he " applicant wds retired on medical %
| grounds on 21-5-1991 after putting about _®/ L \X//L;Lb
years of service, He was declared unfit 5066

by the DMO ,SE Railway, Bilaspur w,e, f,

21-5-1991, His grievance is that even ] g\‘

2fter five years of his retirement, he ha

not recejved a substantial portion of '
et e Fov Pdmn Pl
Frovadent Fund, Gratuity, Leave allavanced

1*:0 Duty allovances , packing Allavances
. /)
aggregating to &,32,490/-. He has

furnished nine representations as also ]

Kvocate' s notices to various Respondents)

They have not pbeen disposed of till date
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Learned Counsel for the Applicant himself

ha@ sent such representation to the
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~nlet Fersonnel Officer and the Gere ral

“anagery General Menager is impleaded as
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| he shall pass a reasoned and speaking omder while

disposing of the representation, Thus, the OA is
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These communications have been returned with
an endorsement by the postal Authorities that
the addressee reft;sed the .communication,
Learned Counsel for the
aApplicant has stated that he would be satisfied

if a directicn is issued to the Respondents to

diecp ose of the representation, Counsel for the

acplicant says that the Senior Divisional Pers onnel

Oificer, Respondent Nog,3 is competent to dispose
of these reprecentations effectively., Respondent
No.,3 is accordingly directed to dispose of the
repres Pntati n at Annexuresel,2,3,6,7 amd 9 within
3 pericd of four weeks from thc date Of receipt of
a copy of this order, A copy Of the Original
licaticn alongwith the .rer;reﬁ‘en-f:ations be sent

If the
to Respondent No.3 ,/Respondent No,3 1is not in a
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position to agree with the claims of. the applicant,
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